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SHRI KRISHNA CHANDRA HAL-
DER: 1 >eg to move.

“That this House do agree with the
First Report of the Committee on
Private Members’ Bills and Re-
solutions presented to the House on
the 6th July, 1977.

MR. CHAIRMAN: The question is:

“That this House do agree with
the First Report of the Committee on
Private Members' Bills and Re-
-solutions presented to the House on
the 6th July 1977",

Tlie motion was adopted

15.32 hrs

RESOLUTION RE

SUBVERSION OF DEMOCRATIC
NORMS BY THE FORMER PRIME
MINISTER-Contd.

MR. CHAIRMAN: We shall resume
further discussion on the resolution
moved by Shri Kamath.

SHRI P. K. DEO (Kalahandi): Before
we take up Mr. Kamath’s Resolution I
beg to submit that so far as the Private
Members' Business is concerned, only
two hours have been allotted for Mr.
Kamath’'s Resolution and I find that
there are a large number of amend-
ments which are proposed to be moved.
I am therefore afraid that there may
not be any time left for my Resolution.
I want an assurance from the chair
that I will be allowed to move it. I
need only five minutes.

MR. CHAIRMAN: The time allotted
is two hours, out of which five minutes
have already been taken. So the
balance is one hour and fifty-five
minutes and I think five minutes will
be left for you.

SHRI P. K. DEO: I would respect-
fully submit that Memberg from
various Parties have unanimously
1greed to give two hours for Mr.
Kamath’s Resolution.
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MR. CHAIRMAN: Let us proceed:
we will see.

SHRI P. K. DEO: I want an assurance
from the Chair.

MR. CHAIRMAN: How can I give an
assurance?
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MR. CHAIRMAN: Let us proceed
with this first.

SHRI HARI VISHNU KAMATH
(Hoshangabad): As I said a fortnight
ago, it fell to my lot on that day to
move thig Resolution on the eve of the
2nd Anniversary of the day of im-
position of Emergency, The day of the
imposition of Emergency two years ago
was a day of sorrow and shame and its
second anniversary should be observed
as a day of repentance by all those who
had supported the imposition of
Emergency. Both those inside the Con-
gress Party and those outside the Con-
gress Party who had supported the
Emergency should observe that day as
a day of repentance. I do not know,
whether they did that, as a sort of
self-introspection and repented and
atoned, but no paschtap seems to
have come. On that day, when the
emergency was clamped, there was a
strange and tragic coincidence. 'The
emergency was clamped in 1975, the-
silver jubilee year of the Republic and
of the Constitution. It was argued by
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those who clampeq it that they had ex.
ercised their constitutional power, that
the Constitution had provided for it.

I am reminded and I would like to
remind the House of those stormy
debates in the Constituent Assembly
which took place at that time, and
raged for five days in August 1949.
1 would like to take the House back
with me to one of those dehates. Even
Dr. Ambedkar at one stage had said
that he was inclined to agree with
the critics of the Article in the Constitu-
tion providing for Emergency and he
hoped that that would remain a dead
letter. That was what he had hoped
for. If he had been alive today, he
would have seen how the provisions,
which he hoped would remain ‘dead’
kicking. In August,
1949 speaking on the last day of the
five-day debate on the emergency pro-
visions in the Constituent Assembly. [
had made a final plea with great sad-
ness in my heart and I had said:

Dr. Ambedkar might get up and
reply: ‘Oh! it is just written in the
Constitution; it will remain a dead
letter. I hope, we shall not be re-
quired to use it or to put it into
operation.” I hope, we shall never
use it. That is what he said on a
previous occasion. I agree Dr.
Ambedkar might say that, the Prime
Minister might say that, and other
Ministers might say that. I readily
grant, they are all honourable men,
they are all wise men and true, but
a Constitution is not meant for Dr.
Ambedkar or Pandit Nehru or Sardar
Patel; the Constitution is meant not
only for this generation; but we are
building it for other generations to
come, and not for Dr. Ambedkar and
the present Government. I hope, this
Constitution will last for many gen-
erations.”

That is what I observed at that time.
Further,

“At times, however, apprehensions
arise in my mind, looking at the Con-
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stitution as it is being built, as it is
being framed by us here, sometimes
I apprehend that this Constitution
may not last very long.
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That was in 1949. Then,

“God forbid that my fear shoula
come to pass. But I occasionally fear
that the Constitution- the whole of
it, at any rate may not last many
more years than one can count on
the fingers of one’s hands.”

‘The first amendment of the Con-
stitution was introduced in 1952; the
Constitution had been promulgated in
1950. Then,

“That is what I feel; I hope, I am
wrong and I hope, I am not painting
too gloomy a picture, but Sir, I wish
to plead with this House that by all
means, if you want to save the State,
do save it, but do not unjustly
deprive the individual of his rights,
of his liberties; his fundamental free.
doms which we have in the opening
chapter of the Constitution guaran-
teed to him.”

..Towards the fag end of the
Constilution we are taking away by
one hand what we have given al-
ready with the other. This is not
the sort of liberty we have fought
for. This is not the sort of liberty
we have fought for in the Freedom
Struggle. This js not the sort of
liberty that we are yearning for.
This is not the sort of democracy we
are building.....”

And then finally I said:

“I fear that by this one single
chapter, the emergency provisions
chapter, we are seeking to lay the
foundations of a totalitarian state,
a policy state, a state completely op- -
posed to all the jdeals and principles
that we have held aloft during the
last few decades, a state where the
rights and liberties of the indivi-
duals of millions of innocent women
and children will be continuously in
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jeopardy, a state, if there be peace,
it will be the peace of the grave and
the void of the desert. I can only
pray to God that He may grant us
wisdom, wisdom not to take the path
of catastrophe anq grant us fortitude
ang courage.”

I concluded my speech with the words
of the Mahatma:
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That is what I said on the last day
of the debate on the emergency pro-
visions and finally when the emer-
gency articles were passed, I, with
great sorrow in my heart, got up and
said—the members and the Chairman
of the Drafting Committee were an-
noyed with me—

“This is a day of sorrow and
shame. May God help the Indian
people.”

Sir, I am very sorry to say that my
fears came true 26 yearg later and
what happened on that day, that is, on
the 25th of June 1975, did not happen
suddenly, There had been previous
preparations for five years or more.
As a matter of fact, the soul was
sold, erosion of moral values started
not in 1975 but way back in 1969
when the candidate for the President-
ship of the Indian Republic—he will
shortly be a candidate again, as a
sort of poetic justice or a quirk of
destiny, cal] it whatever way you
like—was endorsed and his nomina-
tion field by a person who subse-
quently, indirectly, if not directly,
worked against that candidate, that
is, her own nominee whom she had
proposed. The then Prime Minister
proposes his name and goes against
him..,

SHRI P, K. DEO: It is a conscience
vote.

SHRI HARI VISHNU KAMATH:
On the so-calleg conscience vote he
wag defated. Sir, I am not concerned
witlr personalities but with principles
‘and values. Now, what happened?
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There starteq the slippery slope and
then began the erosion of moral
values; anq after the 1971 election,
the Garibi Hatao election, the process
wag accelerated and then we saw one
after another gradually and slowly the
actions of the government headed by
Shrimatj Indira Gandhj seeking to in-
vest one person with untramelled
power, unbridled power. That was the
direction in which the Prime Minister
was moving during the previous 5
years before the emergency was ac-
tually planned.

1 will not tire the patience of the
House by referring to the various in-
cidents, the various events which have
already been discussed in this House
on several occasions, episodes like Na-
garwala and Maruti showed that
Parliament was being devalued.
Parliamentary democracy which star-
ted jn 1950 was being gradually de-
valued and finally the eclipse came in
1975, Individual liberty was nearly
destroyed. Democracy was strangula-
ted. One person and perhaps another
half a person, that is, 1} persons
sought to graf all power into their
hands. I am sorry to say my firiends
on the other side that is, the Congress,
Opposition today then played the role
of, I will not use the phrase toadies
and flunkeys. I will use a milder
word, I will call them invertebrates
or back bone-less people,

It pains me to say all this that a
worthy daughter of a worthy father
descended so low and started on a
mad career, a drive for unfettered
power unbridled power, unburdened
by scruples or principles. I may say it
Was a drive for personal power and
her party and partymen playeq her
tune. T will not say that they danced
to her tune because there is no danc-
ing to a tune in the House, That was
distortion of democracy. That was
subversion of democratic norms.

What are the universally accepted
democratic norms? Those are right of
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dissent, right to a strong opposition, a
strong independent judiciary and a free
press. All these, one by one, became a
casualty, On the 26th June, as in war,
truth became the first casualty.

It was Mahatma Gandhi who taught
us ‘Satya and Ahinsa’. Another Gandhi
—a female Gandhi—came and made a
slight change, That was a difference
of just one ‘matra’. Mahatma Gandhi's
Satya and Ahinsa became with her
Asatya and Ahinsa; That was a slight
difference that she made. But actually
it made a world of difference—from
heaven to hell.

I would like to quote several in-
stances of subversion of democratic
norms. I have a heap of material
with me but I will try to focus your at-
tention and the atttention of the House
only on few major aspects of the sub-
version of democratic norms.

MR. CHAIRMAN: I would also re-
‘quest you to keep track of the time
because you have alreardy taken 15
minutes.

SHRI HARI VISHNU KAMATH: I
will take about half-an-hour. My
hon. friend Mr, Bosu took about forty
minutes last time. My friends in the
Congress are interesteq in rebutting
my arguments if they can, and T will
have to put it on as high a plane as I
can. I wonder if friends in the Con-
gresg party are exercising wisdom.
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As I said, truth was the first casual-
ty. I would like to refer to certain
statements which she made here
in India in August, 1975. Sir, accord-
ing to the figures given by the Home
Minister, about 30,000 persons had
been arrested under MISA and DIR.
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SHRI HARI VISHNU KAMATH:
In all 100,000 persons. The Prime
Minister and her henchmen and
hatchetmen went on repeating ad
nauseam that only a few haq been
arrested. They did not give the
figures, They said: ‘They are being
well lookedq after'— so well looked
after that a number of them dieqd in
jail! Our great leader, Shri Jaya-
prakash Narayan suffered in jail. We
all know, the House knows, the whole
world knows about it I hope he
will recover fully. I pray for his long
life. So, 100,000 people were arrest-
ed. And even on the 25th October,
1975, she had the audacity to- say this
to Australian Television.

She was asked a question: ‘How
long do you expect to hold your poli-
tical opponents in Jail without trial?
‘She said: ‘A large number have been
released, and for the rest, it depends
upon the situation’.  The situation
went on and onh and on till March,
1977, when the day of liberation came.
In between what othrer things happen-
ed, we know. Curtailment of the
powers of the judiciary came jn the
Forty-Seconq Amendment Bill. It
was originally introduced as the
Forty-Fourth Amendment Bill, but it
became the Forty-Second Amendment
Bill when it was finally passed. It
was brought in ostensibly to amend
the Constitution, but in reality, it was
meant neither to amendg nor to mend
but to end the Constitution. That
was what wag sought to be done. We
know the provisions of this infamous
document, which we, in our party
manifesto, have promised, have pledg-
ed ourselves, to repeal

I hope and I wish that the Congress
Party will have the wisdom to think
over this matter and see and cooperate
with us in revealing this 42nd Amend-
ment before-it is too late because the
people in the country had not support-
ed it. They had oppoosed it. Before
the Bill was adopted, the then Prime
Minister farcieally—a big farce—
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sajd that ‘we want a nationwide de-
bate on the subject of amending the
Constitution’.

Here, in New Delhi, many Opposi-
tion Parties—all the Opposition parties
at that time—including the present
Home Minister himself organised
a seminar in October 1976. Earlier,
even before July 1976, we had
set up a National Committee for re-
viewing of the Constitution. We had
almost arranged a Seminar in Gandhi
peace Foundation Building, booked the
hall and everything had been done.
But, at the last moment, twelve hours
before we were scheduled to meet,
came an order from the District
Magistrate or somebody else that per-
mission was not granted. And yet,
she as well as her notorious, Law
Minister went on saying ‘Yes, we are
allowing a national debate; we are
having a good debate, and the press
is publishing all that is happening in
the country about the Constitution’.

But, the press was prevented from
publishing anything; nothing was
allowed to appear in the press of

what we said or did. The worst of
it was that, contrary to all democratic
norms, in any part of the world, in
any time, in any clime, from ancient
days to the present day—I may even
go to that extent, suddenly, one fine
morning or one fine night, mid-night
we found a young man emerging
overnight ag a leader through the tele-
vision tube. (Interruptions)

Recently, one of our former distin-
guished Members—I would not say
extinguished—from the former ruling
benches, former Minister, Shri Paij,
made a very very catpgorical and de-
tailed statement either here or outside
the House telling us all the nauseating
details of how that young man who
had been produced out of the televi-
sion tube had sought to interfere in
the affairs of all. I do not want to go
into it though I have got all the mate-
rails to refer to that. But, Sir, I want
to draw _he attention....

"
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MR, CHAIRMAN: Mr. Kamath, you
have only flve minutes left.

SHRI HARI VISHNU KAMATH: I
shall take fortyfive minutes. Shri
Bosu took fortyfive minutes, The
House may also extend the time in
view of thig subject of importance.
May I invite the attention of the
House,—because I fing that our peo-
ple are interesteq in this matter,— to
a very interesting statement that she
made to foreign television. The ques-
tion was put to her:

‘I have hearq that Shri Jayapra-
kash Narain has said that finally
what you are doing is what he
wanted done. Is he really an ene-
my? Is he really your enemy?’

She said: ‘I do not regard anybody
as my enemy.’ (Interruptions).

16 hrs.
She goes on to say:

“But I may tell you that he has
publicly said and it is in print—
black and white—that the Army
should take over,

Democracy is not the system for
India and the Constitution also
needs to be changed.”

There is one priceless statement of her
relating to the utterances of Shri Jaya
Prakash Narayan gquring the 1842
Movement. I quote:

“1 think that Nehru and Gandhi
were concerned with the unity and
discipline of the country and I am
as much concerned now about the
unity and discipline.

In fact, Mr. Jaya Prakash advo-
cated something on these lines dur-
ing the 1942 Movement that the
students should rome out of, the
schools and colleges and the workers
should not work ang Mr, Gandhi
(I think here she means Mahatma
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Gandhi) reacted very very strongly
against it.”

Mr. Chairman, Sir, you were quite
active in the 1942 Movement. I do
not think Mr. Jaya Prakash Narayan
made any such statement,

Now, Sir, I would like to come back
‘again to the Constituent Assembly as
to why this thing happened. @ Why
did she act as she did ! In this con-
nection Dr. Rajendra Prasad in his
Presidential Address to the Consti-
tuent Assembly sounded a warning.
He said:

“Our Constitution hag provisions
in it which appear to some to be ob-
jectionable from one point or
“....another, We must admit that
that the defects are inherent in the
situation in the country and the peo-
ple at large. If the people who are
<lected are capable and men of
character and integrity, they would
be able to make the best even of a
-defective Constitution.”

Mr. Chairman, Sir, in June 1975 she
took advantage or exploited the pro-
visions of the Constitution and clamp-
ed Emergerncy and started on the road
to power and dictatorship. Fortuna-
tely, for us the people of the country
and the people outside fought against
it. We must appreciate the efforts
made by Indians abroad during those
dark and dismal twenty months. We
musi appreciate the efforts made by
all our friends—men and women—
who laid down their lives inside the
country and fought against it outside.
Dr. Subramaniam Swamy is sitting
here. We know how bravely he went
abroad and created awareness abroad.
{Interruptions).

He went outside and criticised the
government. not the couniry....(In-
terruptions). During those dark, dis-
mal days, there were as I said earlier,
arrests .of hundreds and thousands, not
merely arrests but torture, of many
who were subjected to, mental and
physical torture, of such persons. I
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was arrested in Delhi at a prayer
meeting organised by the Sarvodaya
Sangh. Acharya Kripalani presided.
Hardly had Acharya Kripalani opened
his mouth to say a few words about
Bapuji—he said, “I do not want to
speak about the Prime Minister, I do
not want to speak about the Emer-

gency, ¥ WX WAGW q F T
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the police came and stopped him and
asked us to quit. We refused to quif
saying: it is a public place, we are
here, you can be here, you can sit with
us. They said: “no”. But we refu-
sed to quit. They arrested us; I was
arrested; 6 others were arrested.
Others left the place. Acharya Kripa-
lanj was not arrested. There was a
false trumped up charge against us.
You will laugh when you hear about
it; the House will laugh to know that,
what we were accused of, seven of
us. The charge sheet said these
seven persons raised slogans. You
cannot in your wildest dreams think of
it. what the police sitting in their
rooms in Daryaganj can think; the
chargesheet said that the accused

raised slogans: ‘gyaer AR FY WEE
FQ,” ‘GIT TR OF #T AET HA 1"

But the magistrate had guts. 1 have
a few words to say about him
a young man; in those days of
emergency magisirates did not have
the guts to acquit people but he ac-
quitted all of us and in his judgement
passed strictures against the police
and said that that was a (fabricated
case. He did so at that time; I do
nol know whether he was watched,
whether he was demoted or whether
the policeman was promoted; I shall
try to find out whether he has been
demoled or what else happend to him
....(Interruptions).

I will not refer to any other instan-
ces. The House is well aware, even
Congress friends are well aware of
what happened during the emergency.
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SHRI HAR] VISHNU KAMATH: It
was Somerset Maugham who once
said: if a nation values anything more
than freedom, the irony of it is, if it
is praise or money that it values more,
it will lose thal too. Another thinker
has said if you are going to buy safe-
ty at the price of liberty, you deserve
neither safety nor liberty. You may
lose both safety and liberty. That is
what happened in our country and
therefore a crusade went on: We
did not want safety at the
cost of liberty. Dr. Ambedkar had this
to say in the Constituent Assembly.
Dr. Ambedkar said in his last speech
in the Constituent Assembly. “As has
been well said by Irish Patriot Daniel
O’Connell, no nation can be grateful at
the cost of his honour, no woman
can be grateful at the cost of her chas-
tity and no nation can be grateful at
the cost of its liberty.” He had warned
the people that here in this country,
Bhakti or the cult of hero worship is
sironger than in any other country in
the world. He had warned the people
not to lay their liberty at the feet of
any leader, howsoever great he may be,
because that is a sure path, sure
road to degradation and dictatorship;
and that is what we found in 1975—
77. Then came the day of liberation
after the sacrifice mad= by martyrs and
fighter, crusaders. The people had
been terrorised by the mother and her
son. But the people voted fearlessly.
I had experience in my own consii-
tuency when 1 was campaigning for
Lok Sabha elections—I am sure my
¥riends had the same experience—
the Congress workers went about
telling people frightening people,
threatening people.
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On March 24, we came to power. 1
will only draw your attention to the
statement made by the Home Minister
a fortnight ago in the Lok Sabha.

MR. CHAIRMAN: You have al-
ready taken 40 minutes,

DR. SUBRAMANIAM SWAMY: Sir,
this is a powerful bill. It should be
given more time,

SHRI HARI VISHNU KAMATH:
Because this is a very comprehensive
resolution I would request the House
and you to allow more time for this
resolution 10 my colleagues on both
sides of the House. The Home Minis-
ter had disclosed in the Lok Sabha
that some officials holdings very
senior and responsible positions during
the Emergency had made confessions
in connection with the incidents that
are being inquired into by various
commissions. Therefore, all that 1
have said is only the tip of an iceberg.
Much has not come to light at -all so
far. The excesses committed, mur-
ders committed and the police tortu-
res commitied, that are known to us
now are only the tip of an iceberg,
may be 10 per cent of what has actual-
ly happened during these dark and
dismal days. I hope the Commissions
will do a good job and the country will
know more about the misdeeds and the
tyranny exercised by the former
Prime Minister and her gang during
these days.

We have entered upon a new era
and for that I want this House to place
on record, joyfully and humbly its
profound appreciation of the historic
role played by our fearless people
through the ballot box in ousting a
vile, authoritarian regime. In 1975
the Grahan—eclipse ‘sparsha’ took
place, the suraj, the sun of our Jana-
tantra was eclipsed and the ‘sparsha”
took place in 1975, Khagras and Pur-
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nagras in 1976 and the vimochan star-
ted in 1977 January. We
cmerged from the umbra into the
penumbra in January and finally into
the light in March 1977. And‘then
since March 21-22 we have again been
seeing the sun of democracy—Jana-
tantra—freed from the eclipse, freed
from the ‘grahan’—I am tempted to
say that it wag not one of merely ‘Rahu
grahan' or ‘ketu grahan’ but »f both
‘Rahu’ and ‘Ketu’, both mother and son
both Shrimati Indira Gandhi and San-
jay Gandhi. And now, both have heen
thrown into the place where they
belong to.

Now I come to the last part of the
Resolution because that is the goal
which we of the Janata Party have
accepied—the goal or the objective of
our endeavours inside the House and
outside-—and I hope my Congress
friends also will have no objection and
will gladly accept ithat objective which
has been outlined in the last part of
the Resolution. And what is that? It
is as follows:—

“....solemnly pledges its earnest
endeavour for the speedy accomp-
lishment in close cooperation witlh
the people and by peaceful, legiti-
mate methods, of a socio-economic

revolution, illumined by democra-
tic standards vivified by socialist
ideals, and firmly founded on moral
and spiritual valueg for which Lok-

manya Tilak, Mahatma Gandhj and
Netaji Subhash Chandra Bose suf-
fered and sacrificed, lived and died,
and for which Lok Nayak Jaya-
prakash Narayan, three years ago,
called the nation to battle.”

That was in 1974 when the frigle was
sounded, and the battle joined which
was a peaceful battle for liberation a
second struggle for freedom, and in
1977, three years later the freedom
struggle ended in a complete triumph
and victory of the people and the
Janata Government, the Government
of the people, by the people and for
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the people, for ‘janata’, was founded.
And for the future I want the House
to be pledged to this illeal and I am
sure that all Members on both sides of
the House will readily agree to the for-
mulation of this goal of all our endea-
vours in the near future, in the com-
ing years,

Betore I clase, I would ’only like to
say this in all humility, with all ear-
nestness, that it has been said that the
fight for freedom is an cndless battle.
We have to fight and win freedom a
new each day. The battle is never
done and the field never quiet, and
freedom’s battle goes on and must go
on lest new tyrannies and new tyrants
arise. That should be our watch
word. And we should see to it that
whichever Government is in power,
they do not become power-intoxicated
as Shrimati Indira Gandhi became.
She might have started well, but
power went to her head after 1971,
and she became not only power-in-
toxicated but power-demented. A poet
has said: U@ #T TG AT FT WY T
AT ) wqE & AUT A IAL €T
& 9T gar F1 7oy F@ar w@ar @ AR
dEEare

With these words, I would like to end.
Another poet has said:

“Though the cause of evil prosper,
Yet ‘tis truth alone is strong:
Though her portion be the scaffold
And upon the throne be wrong—
Yet that scaffold sways the future,
And, behind the dim unknown,

Standeth God within the shadow,
Keeping watch above His own.”

We were confident about this; and
God was still watching everything dur-
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ing the period of the Emergency.
And finally, the people bravely acted.
“Satyameva Jayate” used to be the
hypocrite’s crest. And I am glad that
the people, have finally resurrected de-
mocracy, freedom, liberty and also
the great ‘satyam’ again. It has been
resurrected; from the ashes and we
are beholden to our people for the re-
‘surrection that came in March, 1977.

I end on this note. I know that
several amendments have come. After
the amendments are moved, I will give
my reatction to them, in the course of
my reply. I commend with all my
heart, with all my might and with
all my mind, this resolution for its
whiole-hearted acceptance by both
the sides of the House.

MR, CHAIRMAN: Resolution mov-
-ed:

“This House deeply deplores the
cynical subversion of demacratic
norms, the steep erosion of ethical
standards and spiritual values, engi-
neered by the then Prime Minister,
Shrimati Indira Gandhi and her
gang during the dark days of tyran-
ny and terror that followed the Pro-
clamation of emergency on June 25,
1975, pays its heartfelt homage to the
inumerable victims and martyrs in
the crusade for liberty and free-
+dom which the Proclamation sparked
throughout the country, places on
record, humbly yet joyfully, Iits
profound appreciation of the historic
role played by our fearless people,
through the ballot-box, in ousting a
vile authoritarian regiffie, and sole-
mnly pledges its earnest endeavour
for the speedy accomplishment, in
close cooperation with the people
and by peaceful, legitimate methods,
of a socio-economic revolution,
illumined by demo:ratic standards,
' vivified by socialist ideals, and firm-
1y founded onp moral and spiritual
values, for which Lokmanaya Tilak,
Mahatma Gandhi and Netaji Su-
bhash Chandra Bose suffered and
sacrificed, lived and died, and for
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which Lok Nayak Jayaprakash Na-.§
rayan, three years ago, called the
nation to battle.”

Now, there are some amendments.

SHRI HUKMDEO NARAIN YA-
DAV (Madhubani): I beg to move:

That in the resolution,-

add at the end—

“and resolves to make the con-
cept of total revolution a success,
to remove social and economic
disparities and to implement the
principle of providing special op-
portunities to the backward class-
es, Harijan, adivasis, women and
other religious minorities.” (1)

SHRI YUVRAJ

(Katihar): I beg
to move: |

PR

That in the resolution,—
add at the end—

“and recommends to Govern-
ment to make arrangements
whereby there may not be any
recurrence of such events in
future.” (2)

SHRI UGRASEN (Denria): 1 beg
to move:

That in the resolution,—

add at the end—

“and resolves that stringent
punishment be awarded to those
who have subverted the democra-
tic norms and established values
under the intoxication of power.”
3)

SHRI VINAYAK PRASAD YA-
DAV (Saharsa): I beg to move:

That in the resolution,—

after “Netaji Subhash Chandra
Bose”
insert “and Dr. Ram Manohar

Lohia”
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SHRI S. KUNDU (Balasore): I beg
to move:

That in the resolution,—

add at the end—

“and to make such adequate
arrangement by suitably chang-
ing the Constitution, awakening a
spirit of eternal vigilance in the
minds of citizens by providing
education on the values of de-
mocracy, liberty, human rights,
secularism, nationalism, social-
ism; compiling a history of the
black era of the internal emer-
gency and making it a syllabus
in the schools and colleges and
by adopting any other methods
‘which may be suggested by com-
mittee formed by 21 Members of
- Parliament for this purpose con-
sisting of both the Houses so that
the dark days of tyranny and
terror as witnessed during the
period of internal emergency will
never reoccur.” (5)

SHRI CHANDRA SHEKHAR
SINGH (Varanasi): I beg to move:

‘That in the resolution,—

add at the end—

“and demands that the gang
that indulged in deplorable, in-
human, atrocious acts should be
punished.”

MR. CHAIRMAN: I take the mo-
tions as moved. Now, the first speak-
er from the Opposition would be Mr.
Vasant Sathe; but Mr. Chandra She-
khar Singh has made a request that
he may be permitted to have a little
time, because he is leaving today, im-
mediately.

awafa wgiag ;i FEwaEs fag |

st IU8R : gWNfT AP, SR
T FTH whr &, 3af9C qeT T HF
ag1 fear T )

1314 LS—10
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awrafa aglaa : qar qaar g, gAq
Fgrar qdar | = FEgEx fag |

ot FAfex fag  (Forel)
AFGAT S qEAT SN FTHY WET A
dor foar &, 9% frmfafes Ser &
faq &% wavaT sega fFar g—)

‘g wiw w3 & Fr e frdg e
frradra, A i, gearaRgqer Fd
fre 7 IF oz fear wrw V!

A 25 92T 26 I FI I, AT
gy FY FeAr AT agq fzqt & 1@ W
F £ o7 <@ Y, ITHT AHL FE A
TF f 9 & Tafde wE W g
I9F 9FF 94T § A9 74 H, faanfami
F ooy [T HT AR TR fHa7 97 |
F IS, wiman, weER #HiT
e w1 FFC fauw @wr F @A
FEIA FIA M & I T & 7R
FwER § qfaar s fagn doe
T 7R 7T IAH I AR arfaa
[T 9 AEEYAEF wgt fa= g
arfge o7 agh TaT 7 FIF AT AR
At &1 ggra faar war

ST 1974 § AX I H{ 7T ISA
AT qTAT F I AT AWAAT Feq TeHT-
AT wig &K 7 fFe IAF faarms
TF 9 AwaET fegd @ ST gl
# faanfagt ¥ oo 97 wor Y &
fagza frar oF awr & wifeg fF fagme
faars awr & fawes & Tiw s
X FAFA & Fea IS &, FiF fagi<
faurT @ar & e 3w & o fage ®
FUTEH, TOTTT, FATMN AR AGE
T § AR fgafaei  f" w7 FA
A qOT F EAFT FIX F 90T IAF
e § Mt o anfeat & awf g§
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[=ft wF.qaR fag) 27 7y § ol Y R A 5 fER

2 Tw Ty QW) faaT aWT A A @ fagra awr & fagen & sma & o

# NE gF gl A Q@ AT § W A ST FIA K AT F 7 WO A

aTed gAY Wt ag wOF FHw § Wi afer g @XFR # Fewar qrm§r

FTH | T Ifaa A w e w3
¥ 9@ IR WIA e & wR,
AATATEY FY FIAT FT GIH HA &
frg a1 wmoeEl & S H qg FT AT
gfer o v w&d ¥ qgi 9% w0
fear f& @ 3w ¥ fafgie feadzfor
Fat wrfeq | wa w7 fafwde ammamg
gl at a1 frfae w17 w4, qmraTg
Frag.feg s Fam ? IfFTCF Fogmr
a9 T fFE R AM A SF F FAFTE @
AR 3w ¥ fafwde feadexfore ==
Fifge | ag 59 A A=Ay @Y, FoAAT
IAAT T | 99 FerAr F fawmre A
Frert FY gET 9y, afear o Fgdr T o
3, 4 WX 5 F77A, 1974 # fagx
7T AT %X 3 31 TF WY FHEY v
FT qFE F TG ASAT, FIHIL F AE §
arg faaq wamER @ o, '@ HR]
mfgar &1 #aEHT F A= W Q
fag faam g ¥ fages o 7€
farerr Afg =17 F faq oF ArIEw
g wR fage 7= fear mar . &
ag ATAAT AL T | 6 WIE, 1975
1 w9 fagR § a3 weA=% W @
g7 a1 IAFT T F g A e Ay |
faeett % Y gua Fer 5 fagre 7 fqam
gar gfnem, @@, swEAA WK
gl AR fAEw aew N s
T § ™ Ay 39 fauw @wr wY
faafea firaT ST 1 AR 91T ST
Y BT T F ARG Helt Yo AT
fog 96 9 a3 ¥ fow ox & 9w
ST S A T foan for @@ o Saraey

e *@ & W O, ;N T@R
TEMETE & €< JOAr Sgdr @,
e Y qTaTg AT SR € e
a9 ¥ g9 g -fas R aER
fag @ awdidl 1 129, 1975 F T
AN FATH FfET A T hHAr =T
™ AR g FE F 99 N JEeT
fargr & 97 by & foer f siwfa
tfew mitht ©: 7@ ¥ faq w9 fea
N AT § FIF ITF FIC WK
F oA w9 aifaq & @ &) W

g i sErd foeft O fF g e
TEEHT AT AR A I9 gwg FfEw
T S AT @A AT AR & F qaQ@
T | IET 9T gg o & mar 5 A
fe7 & forq s=r &2 e faw mn fe
#w fa7 W) ag s # 1 gfaar |
FFAT € | g AW AAT H T | Aorgd
H 0% Fgad I«dy §, T AT AEar
21 TR argfagst area A A
fauma a9 & tHo THo To & 7 TFET
IR MA T | IART TeITEAAT IH
TF R

“Efer ot g 7 aw R FEN AT
19 weaT I a9y @g w1 =

W qg FEq ¥ ag AN a@n famroq@t
WA 71 uF faafaer o 5 faxr
S T AT ) g A ¥ daw &
T ZAT ! IAX W F TAIH I
T F1T gru Fe dfeew ¥ fag ad
FZAT T A 6 g & forg fearT w2



268 Subversion‘ of

fag g &Y 9 T E, AR o A
st @o Yo famr F WY G

& g, afew o ifeg ff )oARQT

qrfae g @7 O 9 w7 &, e
25 S ® Iqad W @A B
"X 2w & zfogw & g o we
FT WA JIT 4T I& @G FT gAT FT
Y T HiX T @ F FAT W0 A
FT ¥ Trw femm mam ) ogEAr & A
W F TR AR AR W FAEHEE
ZagR fFu T | 7 oF frg se faa
TAR F, a9E & TR qF A4 7
fes M g ww, ST A
%z T /7 7T Ty T | fegendr
OHEHT F FeAW, q@Ad fawgr A4
¥7d F9 § AT MY | A AT AN
gre fior wgas I § AT T 6
T av fray @ & gl =@ a0
daTw gl, dg a1 g1 A WX 99
T MQ &7 I 9T N0 A I AW
qen q IR AT T IF R
T | S afves ATt ¥ 99R g
o q@ I AU A IR A AL
F1 faar mar

16.30 hrs.

[SHRI DHIRENDRANATH BaSU in the
Chair]

25 26 7 F T[T A FANT
giafes saEdr Tg s afes g
qv Wt Faifaq s fear mar
fegda famg g3 & awg W smaETd
ax fadao aff =@ 9 | ¥fER =@
giafF gAAE F gy Ty 49 W
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dgfg «m femr mm sk &g
gof & o@ ovaT & @mw T
T qF | T FT SET FAT@T 4T,
A% H1 W T AT Ww o
qEEX, T WX FATE a4 gQ
R THoMTEoqH oo FT TAT 8T FAT
fF g1 o9 s fF 1 fremr
#T faw mq & Swwr qed qeet &t
g 9 FO T g fE
gt H|i fwme frm omam oo
77 9 W E S| WEMT & T
N AT TR T §, FaA HeT AN
q¥ ATSHTE STQT 97 HIX FATK GAT
q7 | I W F FeET AT FT AR

QAT THo s TdFo To FT T wAT
fF gor A wfa A wgAT O=T
fF vq@ge AT ere fra wiafs

w ¥ | ofed W wsm oW
TAT 3W F AT 9@ | 9, TeA,
TR ¥ aE g5 WX ST WA
AT AEE=Er 9T 9gF mr | &
a1 40T 9T A7 AR MEX A UF 0T
a% fomr &t s # =er <@ oo
TF 92T AR oF fowem amenm faer,
w7 3w ¥ ger f§ wig e aw
Fg I A7 @ 94 fAeigd e
# Fgr oA St AT w9 AR AT
AqFIAT ST AT | T ST &
fom am Wi 9 1 wTaT g -
TR, AT s §F 9 AT |
TaAT ¥ 9T @ ¥ ) §fEE &
mH F AT AW A@T g | FEEr
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[+ wFada feg)

TR T HIAFA § WK IAE qTHA
a7 # g ¥ gFar ggar R
18 FAAQ, 1977F ag YW §HA
frer f& W@ A qam H@eAr qAE
FY ST @Y OE |

oy 9y § fF ooow q}w A
oF fgow Feaw v W FF TIH
wat & ww fay fd a4 ogwEr @)
A€ T At {, 7 4 ¥ T 99 H,
AR A AMEACEY, T H A
feq & oy G 7 7§ | dfFT ITFT
WY @R WET AR AdEg HIAR
gAr AT IFA IR AwC | I
g ¥ gl wdy g AT
Fargr gy Fag fag a@ &
ag fggram #1 Ay & foss
¥ FEAr Argar oY, 9§ AG FI GV
AR TF g #rar f& gAwr S@rAr
93T |

¥ gz 5z & fF 37 &0 W
Ifeq fpar s faa & 5 «fa
graEAE feafa § Swi X Aew
arf Q@ ITF T A IARr  wAT
srr g F oAz a3, gfam # ARy
F fos gg 1 g7 AR AEl F
faqg s st mower E, foegm 3@
groar & gEmar ar, e zw
AT & wrg fzar, I o@m &
dfed #x@ & Fw fEar
=rfge |

25 94, 1975 # Fer T
F1, waArard Fv wewTa gf o AT
M F wrAgar X % osgw A9,
g gar fFar wr o @war g7
W F FT 931 9T FEE T T
forgid arFda F gear #A AvEar
F ¥ WA fFar, @ aX qE
fra, wE A s actw A
Fuit ) fam Y F Iw F ANFafas
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sfrar Y g A ok fogiv Swd
gg fear, ITAT @WT 3] FT wNE
gt g IAT ¢ )

TR g FE € f5 @ 9,
o e w3 | F QAT AT g
fo fog fFe @@ & sEmn W@ ?
W@ AT R A am
Sl wxafag St & dw F oI
fear @31, 82 & F At Wy
i # S A e faar omar ?
foq =t Stawsdrwr IO FToFF
[T aEaiwr T8 FT qF, g9 W
¥ uF wfgar ¥ faax wad amw &
AWM A W S fRar g, SR
qF F TWFT IAF AT fEeAr
gur ¢ A |

zw frw fFe #1 war § oic
fem frg ard &1 ag #%)

F &t g w9t AT 2 fF
AT FE KT Iywfewar ;@ E )
o gmA & faa gadr agA w4
=T & 1 K g FFA0 WA §
f& mE™ & A U IJuAlsw Tg
qrfw g7 3o § FUEHT omEA T
fag w27 1 w9 fpar aar, faas
25 AR, 1977 = AR TATE
F A9 ¥ AT 9T F FER
FAFL TW W A qAar ¥ fedae
FT faar

gatafa St & gFAr & FEAv
agar § f& faq vt & @ s &
fgear foar, @wda & g &y,
JEATATEY FT FTIW FIX AT AAf®
saa feafa Y wqmear & g foa
Wil & wgawr fear 3w awr &
afd & groig st S0 fag ot
¥ frdza w&m f& 37 &M =N
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feqr s@ & fog &t wg oiw
WEW q3T §, SEW F1E FI-FEAX
agl gt =gy, S§ FW # T
&I =TT |

SHRI VASANT SATHE (Akola): I,
with all my respect and regard for
my revered friend, Shri Kamath, must
say that this Resolution is a com-
bination of some laudable objectives,
feelings and aspirations. In the latter
half of the Resolution he has rightly
said that it will find support from
all sides of the House but for, prob-
ably, inadvertent omission of Jawa-
harlal Nehru. In the course of his
speech, he has paid tribute to him.
1 do not think he has deliberately
omitted hi¢ name. The contribution
which Jawaharlal has made to the
building of this country, cannot be
wiped out ulthough some of my friend
like Shri Subramaniam Swamy may
wish even that. They wish to wipe
out the entire name of Nehru's fa-
mily for crimes which are being in-
vestigated and which were commit-
ted by one member in the family, Mr.
Sanjay Gandhi. I do not think that
wag deliberately intended. But if
his name and the names of great men
from the south, Shri Rajgopalachari,
Shri Annaclurai, Shri Kamraj and
such others are added, then it will
give a complete picture. Let us not
forget one thing. While we discuss
the earlier part of the Resolution, I
again plead with the House and my
colleagues here that in victory one
must be humble and must not lose
perspective,

Let us remember that this vast na-
tion of ours is, more or less, a con-
tinent. The result of the vote is very
peculiar. The southern part of India,
voted, more or less, totally, as did
the northern India, in favour of the
Congress. ‘The northern belt voted in
one wave. Let us understand the
phenomenon that operated. I said it
before also here. I do not want to
defend anybody or anything wrong
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committed, the aberrations which had
taken place during the Emergency,
the excesses which were committed
and which got blown out of all pro-
portions so much so that they spread
like wildfire on an issue which poli-
tically is a non-issue, like, nasban-
dhi. ...

SHRI EBRAHIM SULAIMAN SAIT
(Manjeri): How can you say that?
That is a major issye.

SHRI VASANT SATHE: [ say, po-
litically. It does not constitute a poli-
tica] programme or a political policy.
It was a programme which normally
would be in the national interest. But
when an element of compulsion was
introduced and coercion was done,
particularly, on minority community,
it resulted in aberrations. You see
it in that context. It is in that con-
text that that wave occurred.

Then, this is not a vote for one
party in the country. If you take
State-wise, the total number of States
in the country that voted against the
Congress were nine States and the
total number of States in the country
is twenty-one. So, don’t go by that.
Why do you go by the number only?
In the nine States of the northern
belt, the population being larger, the
population being so much concen-
trated, there and the number of Mem-
bers of Parliament from these nine
States being so large that the total
result is this.

SHRI HARI VISHNU KAMATH:
Democracy means number.

SHRI VASANT SATHE: Therefore,
we have also to-consider this point.

MR. CHAIRMAN: You please ad-
dress the Chair.

SHR] VASANT SATHE: My add-
ress is always through you. You
kindly consider this, when I say you,
it means through you. So. I would
like to plead with my friends here in
the House not to say that this s a vote
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(Shri Vasant Sathe;

against emergency or against the Con-
stitution Amendment by itself be-
cause that would have been then the
vote also in the South. If all the peo-
ple of the rountry were against the
42nd Amendment, if all the people
were against the imposition of emer-
gency by itself, then the vote would
have been similar throughout the
length and breadth of the country.
It is not so and therefore do not get
away with this idea that the entire
people of this country have reacted
in a similar manner. This distinction
must be kept in mind because other-
wise you will be doing injustice to
the people of Andhra, Karnataka,
Tamil Nadu, Kerala and Assam.

(Interruptions)

Do not say this mandate is in favour
of Janata Party....(Interruntions)
Your argunient is a fallacious as you
say in your Resolution. You say, we
want to congratulate the people for
ousting a vile authoritarian regime.
They did not oust them, Why did
the people of Karnataka not oust
them; why did the people of Maha-
rashtra not oust them; why did the
people of Andhra not oust them; why

did the peuple of Tamil Nadu not’

oust them; and why did the people
of Kerala not oust them? Are they
not the peuple of India? You can
consider them as not people of India.
This is falvacious. That is what I
want to point out. This is as much
fallacious ag what you are trying to
say now.

Therefore, I am really pained to
find that a doyen of Parliament like
Shri Kamath should have used such
a language. Here in this resolution,
he says, “The cynical subversion of
democratic norms, the steep erosion of
ethical standardg and spiritual values,
engineered by the then Prime Min-
ister, Shrimati Indira Gandhi and
her gang.”

AN. HON. MEMBER: You should

read this every day. .
(Interruptions) -

(‘r

1
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SHRI HARI VISHNU KAMATH:
Mr. Chairman, on a point of order....
the hon. Member must yield.

SHRI VASANT SATHE: Why?

SHR]I HARI VISHNU KAMATH:
On a point of order. . .

SHRI VASANT SATHE: Under
what rule? Mr. Chairman, he must
satisfy you under what rule.

SHRI HARI VISHNU KAMATH:
3176.

SHRI VASANT SATHE: Is that the
point of order? You have to for-
mulate under what rule. (Interrup-
tions) Otherwise, I am not going to
yield.

SHRI HARI VISHNU KAMATH:
On the last occasion, his colleague,
Mr. Mohsin, raised a similar point,
objection to the word ‘gang’ but the
Chair over-ruled that.

(Interruptions)

SHRI VASANT SATHE: I was try-
ing to point out that the language was
so intemporate. What is the situa-

‘tion now? I will give you one ex-

ample. Just now, there were elec-
tions in the Kashmir Valey and what
were the allegations made by Sheikh's
Party and his wife against the Janata
Party; these are the similar allega-
tions which fhey had been making
against Indira Gandhi. Should we,
therefore, get away with this that the
Janata Party’s rule or the Janata
Party’s behaviour in the Kashmir
Valley was ‘“cynical subversion of
democratic norms, steep erosion of
ethical standards and spiritual values
engineered by..” in the place of
Shrimati Indira Gandhi and her gang,
“..by Mr. Charan Singh or Mr.
Morarji Desai and his gang”? There,
murders have taken place. That is
what they allege. Burning of homes
of people has taken place. That is
what they allege. Arrests, indiscri-
minately, of hundreéds of people have
taken place, without any reason. Mrs,
Abdullah has said this in her state-
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ment. This is what they allege. What
more do you want? Therefore, what
I say is....
|}
AN HON. MEMBER: But no Emer-
gency. '

SHRI VASANT SATHE: Without
Emergency! It is still worse. At least
in Emergency, Constitutionally, fun-
damental rights and other laws can
be suspended. But here there was
democracy functioning and yet, in
the democracy, you commit all these
crimes! What are we to say then?

This_two-year period in the long
history of this country—30 years have
gone by and so many years will go
by—, after some years, will be looked
at in a proper perspective. Emer-
gencies in democratic countries of
the world like the United States have
been there. Under the Constitution,
there is a provision. They had de-
clared Emergency four times: first,
in 1933 by Roosvelt....

DR. SUBRAMANIAM SWAMY
(Bombay-North-East) : That was Fin-
ancial Emergency.

SHRI VASANT SATHE: To meet
the situation of financial emergency,
National Emergency was declared.

DR. SUBRAMANIAM SWAMY:
But ‘habegs corpus’ was not suspend-
ed.

SHRI VASANT SATHE: In 1950,
during the Korean crisis, against the
threat of Communism, National Emer-
gency was declared. We know the
famous McCarthyism which was pre-
vailing under which hundreds and
hundreds ‘of people, in the name of
being Communists, were detained
without trial, without ‘habeas corpus’.
‘Was any voice raised against that?

In the United States of America,
the Red Indians, even today, in their
reserves, are deprived of their rights.
200 Red Indiang were shot dead for
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allegedly having killed one FBI man,
although it was proved in the High
Court later on that he was killed in
self-defence. I would like to know
this, Did any Red Indian citizen of
the United States of America come to
India or go to any other country and
go about making propaganda that de-
mocracy was in danger in America
and that fundamental rights were
being denied to them? The black peo-
ple in America are deprived of
their rights even today; they have
made a petition to the United Na-
tions. Have you ever seen any black
man in the United States come to
India or go anywhere else, to any
other country in the world, and con-
demn his Government and say that
their fundamental vights are being
trampled upon? (Interruptions) But
here was a hero! He goes and makes
a petition. To whom? To the Ameri-
can Congress. He does not have the
guts to come to India and go to jail
as Mr. Charan Singh did or Mr.
Kamath did. He comes here, to Par-
liament, stealthily signs, shouts some-
things and runs away. This is the sort
of hero that we have. And holding
Conferences—‘Friends of India’! Are
they friend of India? These are *who
go about in other countries trying to
deride their own country.

SHRI KANWAR LLAL GUPTA
(Delhi Sadar) : I rise on a point of
order.

My learned friend Mr. Sathe has
used the word . I think he
does not mean it. Whether it is Mr.
Swamy or you or I, we may have our
political differences of opinion on
many issues, but to call any Indian

. is not a good thing. I would
request my friend not to use that
word. It is unparliamentary: Kindly
withdraw it,

SHRI VASANT SATHE : If vou see
the context, I have not said that Mr.
Subramaniam Swamy ig . .

“*Expunged as ordered by the Chair.

-
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Let me make this clear. I
have said that any person of
any country who goes about work-
ing against his country in an-
other country would be called *
I would beg of my friend to consider
this aspect in the right perspective.
(Interruptions).

As you said, during Emergency ex-
cesses by the Police had taken place.
(Interruptions), My friend was just
now saying that over a lakh of people
were detained. Instances of torture
have been given and every day, day
in and day out, they are being re-
peated. I would say that no human
heart would ever justify what was
done to Rajan or Reddy or any other
person for that matter. I am against
such excesses and I am condemning
them as vehemently as you are doing.
(Interruptions).

Having made it clear that I am as
vehement and forecful in condemning
the excesses as anybody else, I want
to put it in the right perspective. So
many members of Parliament were
detained during emergency. I do not
know of a single Member of Parlia-
ment who has come forward with any
personal story of torture on him
(Interruptions),

17 Hrs. L7

MR. CHAIRMAN : Order please.

SHRI VASANT SATHE: Shri
Jyotirmoy Bosu is not here; he can
contradict me if he likes. I am told
that Shri Jyotirmoy Bosu was detain-
ed in Jaipur. He was housed in a bun-
balow in the jail compound and was
allowed to bring his family, wife and
children and as given the allowance.
Every day, twice he used to go to the
garden in a motor car. This was a
torture for Shri Jyotirmoy Bosu....
(Interruptions).

In Nagpur Jail, 500 RSS workers
were detained. Food was coming to
them from thei rhomes for these de-
tenus. Sweets were coming to them
every wetk., This was the life they
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were living. Was this a torture.....
(Interruptions) Jalebis and ladoos
were coming to them.... (Interrup-
tions).

%g AAAT q=E : TEHS R
MR. CHAIRMAN: I have asked the

Reporters to expunge the objection-
able portion from the speech.

SHRI VASANT SATHE: What do
you want me to do? Can I bring back
the laddus that they ate?

SHRI S. KUNDU (Balasore): What
Hitler could not do in 19 years, these
people did in 19 months .... (Inter-
ruptions)

st ggeq a1 ;. wx T faw A 19
T § IEF; ToET @ A T |
(zmawa)

SHRI S. KUNDU: They want to
get a certificate from Indira Gandhi.
They were advocating her cause.
They come here and after the speech,
they will run to Indira Gandhi and
Sanjay Gandhi saying that they have
defended them. These people will

never see the writings on the wall....
(Interruptions)

MR. CHAIRMAN: Mr. Sathe, please
don’t excite the hon. Members.

off qET WS : qF IRITT FA F (qQ
WY qrag Arfgd | (@AmA)

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Sir, the hon. Mem-
ber is misleading the House. Mr.
Jyotirmoy Bosu was kept in a solita-
ry confinement and I am asking if
they are prepared to undergo the
same kind of treatment.

(Interruptions)

MR. CHAIRMAN: Mr. Chatterjee
will be speaking. He can contradict
whatever he said.

Now, Mr Sathe, you please come to
your last point.

SHRI VASANT SATHE: My last
point is about the so-called excesses,
if that satisfies my friends.

*Expunged as ordered by the Chair.
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We talk of ‘excesses....

SHRI S. KUNDU: s there no tme
limit? A

MR. CHAIRMAN: If he takes more
time, it will be only at the cost of
his party colleagues.

(Interruptions.)

SHRI VASANT ‘SATHE: The
other day there was an incident in
Faridabad when atrocities were com-
mitted. A foreman of a factory, a
Sikh gentleman, was tortured brutal-
ly. He was hung to a fan with his
hands tied, he was tortured. Now can
anybody in his sense say that the
torture of that Harnam Singh in
Faridabad was done at the instance of
the hon. Home Minister or the Prime
Minister? Can it be said? In the same
way, can you say that all the excesses
committed during the Emergency
were done at the instance of Shri-
mati Indira Gandhi? (Interruptions).
My friends who' were suflering
from Indira phobia are still afraid.
That js why I say, if now true demo-
cracy has come as Shri Morarji Desai
often says—people must become fear-
less, if fear has gone away from the
minds of the hon. friends of Janata
Party, that is not a sign. The display
that they made is a proof of their
still being scared and still not being
free from fear, I would, therefore, beg
of Shri Kamath to re-consider and
the first half of this Resolution should
be deleted. Otherwise, we will oppose
the entire Resolution.

Thank you for giving me this op-
portunity.

MR. CHAIRMAN : There are still
12 members on the list. Besides there
are five amendments which they want
to move. Time already fixed was upto
540 PM. I5 it the pleasure of the
House to extend the time by half an
hour so that all these discussions may
take place and the Home Minister
may also reply?
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HON. MEMBERS : Yes.

SHRI P. K. DEO: Shall I get time?
MR. CHAIRMAN : Yes.

DR. SUBRAMANIAM SWAMY
(North-Bombay) I wish to con-
gratulate Shri Kamath for moving this
very appropriate Resolution. This
Resolution, in my opinion, all said
and done, considering what has hap-
pened is quite mildly worded. I would
have preferred stronger words. In-
stead of using ‘her gang’ I would have
used ‘her butchers’., That would have
been more appropriate and perhaps
parliamentary, Instead of saying ‘cyni-
cal subversion’. I would say ‘per-
version’. Many of those things were
perversion in the normal behaviour.

Using of mild words, I think is an
indicative of the fact that all said
and done instead of what happened,
we are in a mood to forgive, But at
the same time, we must also not
forget what has happened. We must
keep remembering it. We must keep
repeating it so that it never happens
again.

Mr. Sathe who leads the attack after
due consultation in the proper quar-
ters, I am sure, brought the point
which has now been completely dis-
credited, He said, “This election actu-
ally shows that the South voted for
Emergency. The South voted for the
42nd Amendment. The North did not
vote against the Emergency. The
North did not vote against the 42nd
Amendment, but voted against com-
pulsory sterilisation.” This is what he
said. This Assembly election should
have shaken him out of this compla-
cency. After all, in the South, the
Congress Party did fight the State
Assembly .elections, Whatever  the
Janat Party’s performance preserves,
South was considered the preserve of
the Congress Party and they got such
a beating in Tamilnadu. It was piti-
able to see the Congress Party.
In fact the leading lights of the Con-
gress party have repeatedly felt in
this House and outside that had I not
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-gone to Tamil Nadu the Congress
would have got even fewer seats It
is a fact that the real strength of the
Congress party was tested out in the
South. I hope our friends of the Con-
.gress party will have no sweet dreams
but will come down to face realities,
.and the reality is that they have no
_Place in this country, whether it is
north or the south. In the south the
fact of the matter is that they were
.as much against the emergency as the
people in the north. They chose to
give an opportunity to somebody else
and they ran on the coat-tails of
another party. If another election
comes in the South they will have
no place at all there. They say that
the vote is not a sufficient mandate for
the Janata Party. Everyone knows
that in the 1971 elections they got
only 43 per cent of the votes., They
extended the life of the Parliament
‘twice. They got mandate only for 5
years. For what? Not for Constitu-
tion Amendment, but to remove
poverty. After this 5 year period was
over they illegally extended the term
not once but twice, They felt they
had the mandate to extend Parlia-
ment’s life. They thought they had a
mandate to justify dynastic rule in
the country. But that dream had to
be disturbed and people's verdict as-
serted itself. We in the Janata Party
got a mandate to restore democracy.
We did restore democracy. We in the
Janata party got a mandate to re-
store trade union rights. We did re-
store trade union rights, We in the
Janata party got a mandate to re-
store the freedom of the Press, We
did restore that. We in the Janata
Party got a mandate to bring freedom
to the people at large in this country
anq we havé done that.

Mr. Sathe said certain things and
he shall always have the freedom
to say whatever he wants He got up
here and was very much exercised
about the fact that Mr. Sanjay
Gandhi,— for whom he holds brief—
was detained in the airport. We know
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what the exact situation was. It was
a great tribute to the Janata Govern-
ment that Mr. Sanjay Gandhi could
go to the DSP and file a written com-
plaint. In their Raj could anybody
hope to go and file g written com-
plaint? He would be ducked into
a bucket of water and thrown into
the Jamuna river and declared that
he drowned himself while in pur-
suit!

During the 20 months of emergency,
‘Mr. Kamath used the word ‘cynicism’
to describe the events. I will give an
instance of this cynicism.

They mentioned Rajan's case as
deplorable. Did they know that?
Well, Mr. Sathe did not know that
because he was going to Acharya
Vinoba Bhave and getting the anusa-
sun parva and all these things as also
reciting the upanishads. He was not
visiting the jails. Did he visit the
Jail and see Shri Bosu whom he con-
sidered to be his friend? Did he have
the guts to go and visit him or other
Members of Parliament in jails? Did
he visit any jail at all? He is now
talking about Shri Rajan. He was
so scared that even if he visited some-
body whom some people did not like,
well, he might get one way ticket to
jail from where he may not be able
to come back out. He cannot speak
from his personal experience. But, I
can say that cynicism did pervade.
Why? Rajan died on 2nd March; he
was beaten to death in a police jail.
The D.I.G. and the I.G. were seeing
in a close circuit television. On the
24th September, a Central Intelli-
gence agent contactedq Rajan’s father
and told him that about his son’s
where abouts, he could not promise.
Later on he filed a report with the
then Prime Minister, Mrs. Indira
Gandhj that Shri Rajan had been
murdered in cold-blood in a jail and
therefore there was nobody left for
him to investigate that report which
was sent by the Central Intelligence
Agent. Did Shrimati Gandhi have
the guts to write at least to Shri
Rajan that she was sorry that she
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had been receiving petitions from him
about the whereabouts of his son.

Did she have.the guts to say ‘I am
sorry to say that because of misuse
of authority by the Police, he had
been beaten to death. ] am very
sorry about it. I shall suspend the
police officers and hold an enquiry and
give you any other compensation for
that’ What happened was this. She
was like a coward and hid herself
behind in silence,

He mentioned about Faridabad
incident. The first action that
was taken by this Government
was to suspend the police officer.
Why could they not do that? Rajan’s
case was known to the people in
power, to the gang that he talked
about, to the butchers, if I would
refer to this expression.

Sir, these people knew about it but
they kept quiet. They did not even
inform the father. I met him and
he wept before me and he said that
it was a torture—one year of torture
not knowing whether he was alive
or not. Why could they not tell him
earlier? They would never have
done jt. In fact Rajan was dead. It
would not have been known but for
the fact that we restored the rights
to courts and Rajan’s father could
go to the court and file a habeas
corpus petition. When emergency is
declared in other countries at ieast
there they do not suspend the habeas
corpus bmt here the habeas corpus is
suspended. That is done only in coun-
‘tries where there is total dictator-
ship. He talked about the treatment
in jails. Shri Bansi Lal was telling
that every leader in jail was being
given badam and milk shake and all
these lovely things. In fact, he said
that the conditions in jail were so
wonderful that many of the criminals
did not want to leave the prison and
go home. Of course, one of our
leaders In jail told him that they
would see in a few month’s time that
Shri Bansi Lal himself would have to
-spend some time there. Therefore, all
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of them should be in good shape. Sir,
it is not a question of treatment alone.
The conditions were so bad. The
treatment was bad to very senior
political workers. Look at Shrimati
Mrinal Gore. Do not take my words.
But look at what the Bombay High
Court had said. It was the Bombay
High Court which had to liberate her
from the conditions in which she was
living. I do not know what else
could Mrs. Gore do? She went un-
derground. But she was caught from
the underground and was tortured
and she was subjected to humiliation.
The High Court had to intervene in
her case. If it had not intervened,
what would be her position? Today
Mr. Sathe gets up and says that she
was treated wel] particularly. I think
it is a matter of great shame if you
say so.

SHRI VASANT SATHE: I did not
say that.

DR. SUBRAMANIAM SWAMY:
You said that. (Interruptions). You
read the strictures of the high court.
Look at even Shri Morarji’'s case.
When his case was taken up,
he was not even allowed to
see his son or daughter-in-law. In
regard to Shri Jayaprakash Narain
and other leaders, the courts had to
come in. What happened? They
transferred the judge. A judge of the
Gujarat High Court was sent from one
corner to another and another to ano-
ther corner. The judges were trans-
ferred in this manner. That is how
they behaved and now they want to
hijde that and say about the quality of .
their leaders. The quality of their
leaders can be seen by the fact that
they gpenly lie low. Mrs, Indira
Gandhi herself declared in 1973-74 her
wealth tax return for Rs. 2.7 lakhs.
Only Rs, 2.7 lakhs. This figure is a
lot. In fact it is so sorrowful to see
that her tax return in 1972-73 which
was only Rs, 3.1 lakhs had dropped
now to Rs. 2.7 lakhs. Now, Sir, we
find from the government records—the
records of the Ministry of Works and
Housing—that Mrs, Gandhij is paying
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an annual rent of Rs. 40,000.00 for her
residence. If you add electricity and
water charges it will become Rs.
50,000.00 ang if you add minimal liv-
ing expenses it will be another Rs.
50,000.00 annually. So, her annual
expenses will not be less than Rs. 1
lakh. Now, a person whose expenses
are to the tune of Rs. 1 laklr annually
without any visible means of support
or employment must mean that she
must have wealth to the tune of at
least Rs. 10 lakhs. This is the normal
calculation.

Sir, recently I took an architect and
a valuer to Chhaterpur village and
saw the big mansjon that Mrs, Gandhi
is building. I askeq this architect and
valuer as to what would be his con-
servative estimate of this mansion? He
said that it cannot be less than Rs. 6
lakhs. It js a huge mansion with a
huge garden and it is centrally air-
conditioned. This is a clear question
of dis-proportion. You have showa
income-tax and wealth tax return of
Rs, 2 l1akhs. Your expenditure is Rs.
1 lakh whichh means you must have
a wealth of Rs, 10 lakhs and further
you have a house worth Rs. 6 lakhs.
From where did this money come.
May be some part of the Nagarwala
fung is still being used?

Mr. Chairman, Sir, there was a
charge made against me by analogy
that I engaged myself in traitorous
activities by going abroad. Sir, there
was no doubt at that time that Indira
was India and to oppose Indira was
to oppose India. I did not go abroad
immediptely. I went after six monthg
of the declaration of Emergepcy. 1
travelled on my own regular passport
under my name—not jn disguise—and
they could not stop me from leaving
and retunring and making my appear-
ance in the House. Sir, the fact of
the matter is that Mrs. Gandhi during
the Emergency gave as many as forty-
eight interviews, Out of these 48
interviews, forty-two interviews were
given to foreigh correspondents. In
all these interviews she blackened the
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name of the Opposition by saying that
the Opposition is a bunch of crooks
and black-marketeers. They are
thieves and traitors. She said that
Jayaprakash Narayan wanted Army
rule in India. People in jail were
very unhappy about it. They felt that
this kind of thing should not go on.
It must be replied to. Sir, I remem-
ber Jayaprakash Narayan having sent
for me and said a few words which
convinceq me to go abroad. When I
protested that I would like to remain
within the country and work then he
said: Do you know if you are in
London and get interviewed on BBC
more Indian people will listen to you
than if you stay within the country.
The saq position of the country at
that time was that you could more
effectively reach from Bombay ‘o
Delhj vie London than directly from
Bombay to Delhi. This was the state
to which they had reduced the coun-
try. Sir, after my arrival ijn Londcn
it became inconvenient for them. Mr,
Hitendra Desai is not here. He talked
about his brave role in London. Sir,
When Mr. Hintendra Desai came to
London he did not speak on Emer-
gency but he spoke on Hindu Dharma,
He addressed a crowd of 40 people.
Then the Samachar correspondent was
made to send a report to Delhi that
Mr. Hitendra Desai addressed a big
public meeting in which he talked
about the Emergency. Then came Mr,
Om Mehta, the tiger of MISA. I do
not know where he has disappeared.
I have not seen him anywhere.
When he came to London he did not
have the guts to address a meeting
even when the Indians there asked
him to address one, He went to a
restaurant with five pleaders and the
Samachar correspondent was made to
send the report that he addressed a
public meeting. They did not mention
that it was a restaurant with five peo-
ple eating tandoori chicken where
nothing wag talked except Candy and
some of the ministers. He was forced
to use the word ‘gangsters’. You
should see the speeches made by the
ambassadors, Mr, B. K. Nehru, I
regret to say, is still the High Commis-

312



313 Subversion of

sioner; I hope he will go soon; I have
been informally told that hre will be
going and 1 hope he will be going
soon. If he had any good sense he
woulj have resigned himself. In his
speech he said: Jayaprakash Narayan
is not a Gandhian; he was never a
Gandhian; that Jayaprakash Narayan
believes that ends justify means. Now
anybody who had any relationship
with JP would know the truth that
it was the farthest thing from his
mind. In fact many persons were
impatient with him and kept on em-
phasising that means justify ends.
But means are as important as ends:
that was the constant theme of all the
speeches, And yet this was the kind
of thing said in London.

About B. M. Kaul, the less saig the
better. I am glaq he has run away
from the Uniteq States; otherwise the
Indians there were not going to allow
him to stay for a day and he came
away. But the kind of lies that were
in circulation were unimaginable.
Therefore, I should urge Mr. Kamath
to add those facts also in his resolu-
tion.

1 should conclude with asking Mr.
Sathe some questions. Are he and his
friends aware of some facts. For
example in Bhopal a seven year old
girl, a polio victim who could not walk
wag in jail, kept there under MISA.

I can see that under MISA:
You are to apprehend a per-
son because a person is about
to act in a mannar to cause

grave public disorder in the country.
But how can a seven year old girl, a
polip victim who cannot walk, he a
threat to public order in the country?
Actually what happened is this. The
mother Archana Mishra was an active
political worker and went under-
ground and the police did not know
how to bring her out. So they put this
girl in jail, all alone. The mother
came crying to the police station and
all right, please leave my daughter,
you can arrest me; I will not go under-
ground. The police took the motaer
and put her in another jail and kept
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the mother and the daughter separa-
tely, in jail. I want to know from
Mr. Sathe whether he knew this. I
can tell you that Mrs, Indira Gandhi
knew about it because we worte letters
to her; we told her that these were
happening and keeping a 7 year old
girl in jail js not right. We worte
letters to other Ministers, to all the
important ministers, We did not
write to Brahmananda Reddy because
he was not functioning as Home Mini-
ster; Om Mehta was functioning from
under him; we worte to him; we worte
to all the important ministers. The
hon. Members there should tell us
whether they knew that jn Godavari
Khana three boys were pickeq up fer
pasting posters. What did the pos-
ters say? End Emergency; Release
all Leaders. That is all the posters
said. They were taken to jail, stripp-
ed nakeq angd tortured with cigarette
butts; there are photograhs of this
with me and they have been published
all over the world; their entire body
was burnt with cigarette butts. After
that they were produceq before magi-
strate who was shocked and he got
them admitted in the hospital. The
lawyers association went and saw
them in the hospital and passed n re-
solution and sent that resolution tc
Indira Gandhi: Please do something,
What was Indira Gandhi’s reply? The
president of the bar association tvas
arresteq under MISA; this was her
reply.

314

They are the guilty people; we must
know all those people through and
through. History books will only ac-
centuate the crimes that they have
done. We do not know the eatire
story yet. Some of the files they have
run away with. I do not know where
the files have gone; and it is going to

take time to know the full
story. But this House knows
and the country knows that

those people have behaveqd like erimi-
nals; they either actively participated
themselves or passivelv kept guiet
without raising a littel finger. So I
commend Mr. Kamath for bringing
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forwarq this forthright resolution,
mildly worded, I think proper for the
parliamentary forum. I hope the en-
tire House would unanimously vote
for it....That will might be the
first step towards prayaschitta which
will help you in the long run.

SHRI SOMNATH CHATTEKJEE
(Jadavpur): After the shameless out-
bursts of Mr, Sathe today, w: are
rappy that the people of this country
have got their deliverance from the
clutches of tyranny. We shudder to
think what would have happened if
they were sitting or this side of the
House. Then “‘ne people of this
country would have been under
perennial slavery for ages and ages
with no hope of deliverance. Mr.
Sathe spoke of a * like Mr. Subra-
maniam Swamy.

We have many differences wita Mr.
Subramaniam Swamy. But we ad-
mire him because wher the peoplz oi
this country were being Immade a sub-
iugate nation and ‘were being trzated
as second class citizens with no right
left, he had been fortunate enough
te get out of this big prison which was
India and g0 and speak for the penple
of this country who were suffering
under the regime of thes¢ marauders
of democracy. At that time when Mr,
Swamy was speaking in America and
England, the sycophants and serviles
have been going to No. 1 Safduriang
Road with bended knees asking for
her mercy, This was the position.
They kept quiet when the peoplea of
this country suffereq ang were made
to suffer. When a lady l:ke Sneblata
Reddy had to give her life, when a
young man like Rajan suffered and
died in prison, the lady sitting there
at No. 1, Safdurjang Rgad her con-
science did not matter at a]] at that
time. This bunch of sycophants
whom I cal] marauders of democracy,
those who did not have even the gli-
ghtest regard either for the people
of this country or for themselves. had
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mortgaged their conscience. Did they
think they were representing people
at that time by surrendering their
rights and by compromising the rights
or the people? Today, Mr, Sathe
ig, giving ug g lecture on the attitudes
of the people of South India and the
attitudes of the people of North
India. The whole game of ‘Divide’
and rule’ is still being perpetrated.
1 have no manner of doubt that the
people of South India will rectify
their mistake at the earliest oppor-
~unity they get. We believe in the
democratic sense and spirit of the
people of South Indis. We luv not
want to make any distinction between
the people of North India and the
people of South India. This has been
the expression of the largest number
ot people of this country, who have
voted unhesitatingly against the party,
which was in power f.r the last thirty
years at the centre. Therefor: you
are trying to sheq crocodile tears for
the people of South India saying that
they are the people who appre:iated
the socallegq gains of the emergency
and that the people of North India
did not understand it. Probably local
issues like language issue are exp'oited
during the last Lok Sabha elections.
Tami] Nadu has at least cut them jnto
size and 1 hope that Timil Nadu wave
will spreag to Karuataka and other
places. I hope elections is held soon
there.

Then, objection was taken to the
word ‘gang’ in the resolution. I
agree with Mr. Swamy that it is a
mild word that has been used. Per-
haps the word ‘butchers’ is also a mild
word.

They had plundered, looted and a
carnage was let loose in this country
by a handful of people taking advan-
tage of a temporary majority. Elec-
tions were held in 1971. Elections
were not held in 1976 and the reason
given was that election could not be
held. A theory wss adumbrated
that they were infallible because
their leader was supposed to be in-

*Expunged as ordered by the Chair.
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fallible and indispensable. A new
definition of democracy was pro-
pounded out namely ‘Indira is India,
India is Indira’ and the democracy
was for Indira only and Nehru's
family and the democracy was not
for Rajan or Snehlata Reddy or Mr.
Jyotirmoy Bosu or Mr. Charan Singh.
This was the rosition. Today Mr.
Sathe in his anxiety to support a
hopeless cause has given a go-bye
to all senses of truth and justice. Sir,
I would like to draw the attention of
the hon. House as to what was the
position of Mr, Jyotirmoy Bosu about
which I said during the debate in the
last House on the MISA Amendment
Bill when Mr., Brahamananda Reddy,
who has been cut to size now, was
the Home Minister, We used to wit-
ness his pitiable condition coming
here as a homeless Home Minister.
This was his condition, to put it
shortly.,

Mr. Bosu was kept in complete
isolation in a solitary cell in Hissar
jail. As a practising lawyer, I had
gone ang taken interview of Jyotir-
moy Bosu in Hissar jail. With great
difficulty I got permission and Iwas
surrounded by the Sugperintendent
of police, the Superintendent of
jails, a CID man in Delhi and ano-
ther two or three persons whose
identity was not disclosed and there
was supposed to be a legal interview
between a client and a lawyer be-
cause I was to move Habeas Corpus
petition which I did subsequently. No
person other than those on duty
were allowed to go in. The cell had
no window or door excepting a
small ventilator at ceiling height and
a grilled iron gate. When there was
dust storm, he had no protection from
such storm. The cel] also got flooded
when there was 3 downpour. We
further understand that to make the
isolation complete the jail authori-
ties hag fixed two thick blankets on
the courtyard gate so that nothing
outside was visible for him. Over
and above kutcha brick and mud

mortar buffer wall had been erected
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to make the invisibility doubly sure.
For a number of days there were no-
switches for the lights in the cell.
So he had to sleep with a powerful
bulb on throughout the night which
attracted thousands of insects, Sub-
sequently the bulb was removed,
but he had to live and eat in dark-
ness. The fan which had been provi-
ded for him hardly worked due to
frequent voltage fluctuations, apart
from load-shedding. There were a
number of open latrines and drains
near his cell; as 3 result whereof
the place was infested with flies. The
open water reservoir adjoining the
latrine was also a source of danger.

This was the position and Mr. Sathe
was talking as if Mr, Jyotirmoy Bosu
was in a delayed honeymoon in Jai-
pur enjoying good time with his
wife, This is the attitude. These are
shameless people. They should hang
their heads in shame. This is the way
they treat the representatives of the -

people.

SHRI VASANT SATHE: I protest.
I talked of his stay in Jaipur only.

SHRI SOMNATH CHATTERJEE:
Sir, Mr. Jyotirmoy Bosu's father
died. Under an order of court he was
taken to Calcutta and then he had
his heart attack in Calcutta and an
attempt was made to forcibly bring
him back from Calcutta to Delhi and
then to Hissar and it would have en-
taileg a motor drive for another 250
miles and probably that was the me-
thod of accelerating the end of
Jyotirmoy Bosu. But the people want
him, you cannot put an end to him so
soon, What happened then? We went
to court and obtained an  order of
court. The Medical Superintendent
of the Calcutta Presidency jail had
recommended that without a proper
treatment in Calcutta, he should not
be removed because the condition of
his heart was such that he would
not be able to bear the strain of the
journey. Angq until we obtained the
order of the court, the Government
was adament. They said ‘We must take
him’. We went to the court, the court
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directed that without a proper treat-
ment and the clearance of the doc-
tors he should not be taken out. The
Government dig not believe this, The
Government made an application to
the court for appointment of a panel
of doctors for the examination of his
health. They sent three doctors from
Delhi. Three doctors -went from
Delhi, examined him and gave a re-
port in writing that he should be on
complete beq rest. Kindly consider
what would have happened to Jyotir-
moy Bosu when the Government doc-
tors who were specifically sent from
Delhi to Calcutta for the purpose of
‘ewamining his health recommended
that he should not be removed from
Calcutta and the Government was
forcibly trying to bring him and put
him back again in the solitary con-
finement in Hissar. The cbject was
‘'very clear. Because he was a thorn
in their flesh. This is the position
and I think Mr. Sathe has learned
some lesson today. These are the
people who declared g war on the
people of this country and that is
why when the people of this country
have earned their deliverence from
this ruthless regime, from a vile ad-
ministrative and political set up, it is
meet and proper that in this House as
representatives of the people we
should thank the people of this
country for earning their deli-
verence, giving us back our
right to speak, express their
urges and aspiralions before this
House so that this may be a country
where rule of law prevails, at least
we can get it back. Therefore, I must
congratulate Mr, Kamath for coming
out with this Resolution, I do not
know whether Mr. Sathe genuinely
believes in what he has said today;
or whether there is still some strong
whip inforce in their party—when
he was made to say what he has said
today.

SHR1 VASANT SATHE: 1 genu-
inely believe every worq of what I
‘have said. I do not speak like you.

SHRI SOMNATH CHATTERJEE:
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There were instances, so many in-
stances of tyranny and torture. It
wil] take hours and days to explain
them, with whatever little details
that we have, We don’t have all the
details from all over India. It will
take 2 or 3 hours to give the mini-
mum of details, about some of the
instances and how they have taken
place in this country. .

Every democratic and political set
up was denigrated and every moral
and political value was decimateq in
this country, during those 19-20
months, for the sake of the personal
ends of an individual and her family.
What we found was that an attempt
was made under the garb of constitu-
tional provisions to set up a dynastic
rule; and this gentlemen today and
others like him were on their ben-
ded knees and asking for their bles-
sings. ’(Interruptions) A half-edu-
cated young man had become their
god-father. (Interruptions) Shame-
less people. .

SHRI VASANT SATHE: You are
a lawyer. Can you show me oOne
provision in the Constitution which
leads to a dynastic rule?

[SHRI SOMNATH CHATTERJEE:
I know he has lost his balance. Like
his speech, I have to treat his out-
burst today with the contempt that
it deserves.

So far as th: abuse of MISA is
concerned, I don't have to tell hon.
friends here. Everybody knows it;
but how did it happen. Not only poli-
tical people, but government servants
were also put under MISA. Incon-
venient government servants who
would not toe their line, who would
not be a party to their corrupt ad-
ministration, honest government ser-
vants who wanted to serve the people
of ‘this country honestly, truthfully
and with a sense of responsibility
and duty, were suspended, put under
MISA and they lost their jobs. I must
thank this government; they restored
jobs to those people, whose services
were terminated under 311(2)(c) of
the Constitution. We had to go to the
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court in some cases; and we got or-
ders of reinstatement. This is what
happened. [

Now about Parliament. We could
not help it, We were in a microscopic
minority in the House, This Parlia-
ment was turned into a rubber stamp.
It was packed with ‘Yes-men’. (In-
terruptions) 1 was an unhappy parti-
cipant in the deliberations that were
taking place here. We could not help
it. That is why when the forty sec-
ond Amendment came we did not
participate, Then they were vying
with each other in extending their
support. Today they are having the
realization that the 42ng Amend-
ment should go. This is the position.
When the MISA amendment came
they were vying with each other in
supporting it. And Mr. Sathe will re-
member that day in the last House
when we gave so many instances of
misuse of MISA; he said himself that
a 70-year-old paralytic had been
detained. He was one of his teachers,
if I am not mistaken. But he must
raise his hand in support of the
mother, Otherwise where will he be?
Probably he would have had to go
and give company to Mr. Jyotirmoy
Bosu in the Hissar jail. That is why
he had to support them.

What about the judiciary? They
wanted not only a committed judi-
ciary, but an ineffective judiciary,
berause they realized that some relief
can be obtained by the oppressed peo-
ple of this country through the judi-
ciary which, according to me at least,
is not yet perfect; but even then, in
this imperfect system, people of this
country could get some remedy, some
relief; but even that was denied. The
doorg of the courts were closed. The
only doors that were kept open were
the doors of 1, Safdarjung Road; of
course after screening people would
be allowed admittance, They must
pay their obeisance first, prove their
loyalty to the mother fm_d more loya-

Ity to the son.
S
Then about

EE ey

the transfers which
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were made of government servants.
Only on political vendetta this had
happened. Everybody knows in this
country how the press was treated.
The last Government was afraid of
scrutiny by the people of their actions.
They were afraid of scrutiny by the
press of their actions. They were
afraid of scrutiny of their action by
Parliament. That is why Parliament’s
rights had been taken away and even
the rules of business were abolished
or suspended. That was the way the
country was being treated by the
henchmen of a particular individual
or family. All these persons were
just dittoing and trying to strengthen
the hands of the Indira Government,
which had become identified with the
regine of a dictator.

She used to be called Asia’'s Mukti
Surya; I do not know how to translate
it, perhaps the sun of deliverance.
However, when that sun set, the people
of this country got Mukti. This is the
position in this country today.

We have been told so many things.
What happened to the Constitution?
Why was it mutilated? For whose
benefit the Constitution was amended?
Which amendment of the Constitution
was for the benefit of the people-of
this country, a single individual in
this country, except for a pack of
people? I am sure she would not
have amended this Constitution, if she
had realised that people were against
her. Then she would not have agreed
to confer powers on the new Prime
Minister or new Home Minister or
the new Government. What did she
think of the people? She thought that
the people were no longer their
masters and that she had become the
master of the people and that she
could do anything she liked. As I
said, they were giving a new definition
to democracy. In the name of order
and discipline everything was sought
to be justified, because order and dis-
cipline was, according- to the last
government, the supreme and last
word. Another person, in famous
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person in the history of the world ai
uttered similar words and may I, with
your permission, quote him?

“Men are weary of liberty; they
have had a surfeit of it. At this
new dawn of history there are other
words which move more deeply; the
words are ‘Order and Discipline’.”

This is what Mussolini said and we
heard the same words in ihis - cuntry.

Now we are being given lectures
on democracy, fairplay, the attitude
of the people of South India, on
patriotism and who are traitors.

Therefore, I support this Resolu-
tion and I say that it is necessary that
in future the people of this country
should take care to see that a
recurrence of this evil does not take
place. We should get rid of this once
and for all. We may be a poor people,
-but let us have, let us at least have
that impression, that feeling that we
are a free people. Our children may
be poor. May be that 70 per cent of
the people of this country are below
the poverty level. They had iolcrated
the previous Government so long.
Even when they had not got their
economic independence. But then
they found that they were losing the
little political rights which they had
under the Constitution of India, which
was framed under the leadership of
Dr. Rajendra Prasad, Dr. B. R.
Ambedkar and Pandit Jawaharlal
Nehru. Shri Kamath was a very
eminent member of that Constituent
Assembly. For four years they
deliberated upon the Constitution, and
they framed the Constitution, which
guaranteed certain minima] rights to
the people of this country, called the
fundamental rights. If we did not
bring about economic independence,
economic mukti to the people of this
country, at least they should be made
to feel that they ure citizens of an
independent country and that they are
not second-class citizens. Bu:i they
were made second-class citizens in this
eountry, and even the little political

t
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rights which were given under the -
name of fundamental rights were

taken away just to suit the convenience
of a particular set of people in this
country. We have seen how the con-
stitution was abused, how Ministries
were toppled, how defection was
encouraged in this country, how Chiet
Ministers had to dance, attendance on
the powers that be at No. 1, Safdarjung
Road, how one Chief Minister would
go and how another would come, how
article 356 of the Constitution was
taken recourse to to bring Governor’s
rule in the different States, and last
but not the least, the creation of what
has come to be known in this
country as a source of extra-constitu-
tional power. Kindly imagine what
sort of administration in this country
there was, what sort of rule of law,
what sort of abedience to the con-
stitutional provisions. A person with
no credibility, no sense of responsibi-
lity to anybody, who did not have the
slightest liability to account for him-
self before anybody in this country
was ruling the country for all practical
purposes, and the Cabinet Ministers
were ignored, were treated as mere
chaprasis. When the emergency was
declared, they were not even consult-
ed. We did not find any protest when
the present hon. Home Minister said
that from the records it appeared that
the Cabinet was not consulted before
the declaration of the emergency on
the 25th June, 1975. What were these
people douing then, these Members of
Parliament who were always remind-
ing us duaring the last Parliament that
they had fhe massive mandate of the
people? They thought they had a
massive mandate and that through
that they could take away the rights
of the people, ithey could do anything
under the leadership of an arvachin
as it is called in Sanskrit, with an
almost half-educatéd person at the
top of the people of this country who
has been indulging not in serving the
people but in making funds for him-
self in different ways. I hope the hon.
Leader of the Opposition who is here
will" instil some sense into the head
of Mr. Sathe and other persons.
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My only request to Mr. Kamath,
for whom I have the highest respect,
is that after the words "Values, for
whicl” he may include the words
“leaders like”, so that there may not
be any unintentional omission of other
persons who  had made their con-
tribution to the development or
progress of this country.

With these words I support the Re-
solution, and I hope my friends on
that side will come to their senses at
least now and realise that flie peopla
of this country have made them also
free and restored to them their sense
of prestige.

SHRI KANWAR LAL GUPTA
(Delhi Sadar)i May I request Shri
Brahmananda Reddy, through you,
to speak on this Resolution and put
forward his party’s point of view, so
that we may know whether what Mr.
Sathe has said represents it or not.
We want to know from the President
-of the Congress. He was the Home
Minister. Let us know the facts.
“This is a very important Resolution.
The whole House js interested in
hearing him. We want him to speak
on jt. We want to know whether
‘there were tortures or not and whether
‘he was consulted or whether he was
just a puppet in the hands of Sanjay
“Gandhi. I am prepared to prove it on
the floor of the House. Let him deny
it. We want to hear him.

.18 hrs.
MR. CHAIRMAN: Mr. Lakkappa.

SHRI K. LAKKAPPA: Mr. Chair-
man, Sir....(Interruptions).
v -
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MR. CHAIRMAN: Under the rules,
you cannot compel anybody to speak
The Home Minister will reply at 615
(Interruptions). i

« oo
e
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SHRI K. P. UNNIKRISHNAN: I
am on a point of order. Under the
rules, the allotted time for this Re-
solution is over. So, we ard ?:Bt
supposed to discuss it any furthEr
unless the House decides otherwise.
There has been a representation froui
this side that we do not want to sxt
after 6 o'clock. L

MR. CHAIRMAN: The time has

been extended till 6.30.

SHRI K. P. UNNIKRISHNAN: No
motion has been moved. If you want,
you can move it now.

MR. CHAIRMAN: I placed the
matter before the House and the
House had accepted it.

SHRI J. RAMESHWARA RAO
(Mehboobnagar): May I make a
humble submission? If the House
wishes to sit after 6 o’clock, a formal
motion has to be moved and approved
by the House. A formal motion has
not been moved and the extension has
not been approved. A formal motion
has to be moved. It has not been done.

MR. CHAIRMAN: This was dis-
cussed and it was agreed to. The
House was extended till 6.30 (Inter-
ruptions).

SHRI J. RAMESHWARA RAO: No
formal motion was moved. Under the
rules of the House, a formal motion

has to be moved.
BXAC]
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SH:RI KRISHNA CHANDRA HAL-
DER I move a motion to extend
the time of the House by half an hour
. .. . (Interruptions).

S,HRI J. RAMESHWARA RAO: The
motxon to extend the fime of the
Eouse must be moved before 6 o’clock.
If the motion to extend the
tlme of the House has not been movede
l;efore 6 o'clock, it cannot be moved
after "6 o'clock. The discussion on
this Resolution can be continued on
the next day.
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MR. CHAIRMAN: A point has
been raised that there has not been ®
proper motion moved for extending the
time of the House. So, the discussion
on this Resolution will be continued
on the next day allotted for the
Private Members™ Resolutions. The
House now stands adjourned Iill 11
A.M. tomorrow,

18.06 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday, Julv_
9, 1977/Asadha 18, 1899 (Saka).



